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[Tnnstetiwi]

Otntnl llolatMS Board

34. SHRI MOHAN SINGH: Wil ttw 
PRIME MINISTER bsplMSwltostata:

(a) whathar tha Suprama Court has 
Issuadaiv instructions totha Union Govern- 
noanlisA^il, 1991 tooonfarstatutory powar 
to tha Cantral Mdassas Board to taka diract 
action aoalnst tha arrant sugar mills of diffar- 
antStatas;

(b) 9 so. whathar the Government pro- 
poaa to empower the Board to the extent that 
Is bistnidions iMoome binding on all the 
sugar mils of the country; and

(c) tha steps contemplated to make the 
Central Molasses Board more effective?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR CHINTA MOHAN): (a) to (c). 
The Supreme Court in a judgement dellv* 
erad on April10,1991 has inter-afia required 
the Union of India to axamina the feasbilty 
of giving statutory power to the Central 
Molasses Board, envisaging therein the 
scope for giving binding directions to aUo- 
cale molasses and make orders binding on 
tha State Controlers. Accordingly the matter 
isbeingexaminedandalinal decision wibe 
taken in due course in consulation with 
concerned authorities.

Moratorium on Evletlon of Tananls

35. SHRI RAM NAK:
SHRIMATIGEETA MUKHER- 

JEE:

W » the Minister of URBAN DEVELOP
MENT be pteaaed to state:

(a) whether a moratorium on evictkm of 
lasidential and oommetcial tenant under 
pubic premises (Eviction of unauthorised 
Occupants Ad. 1971 was issued;

(b) if so, when and the last date of the 
moratorium;

(c) whether any suitabie amendment to 
the above Act to make the provisions of 
StateTenancy Acts applicable to the tenants 
of the publicpremises is under consideratton 
of the Government; and

(d) if not. the reasons thereof?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARUN- 
ACHALAM): (a) and (b). No general morato
rium on eviction of residential and commer
cial tenants under the Public Premises 
(Evictkm of Unauthorised Occupants) Act, 
1971 was Bsued. However evictkm pro
ceedings started by some banking institu- 
tkms against original tenants were stayed 
upto October, 1991.

(c) No, Sir.

(d) Government is of the view that the 
piotectkNi of the P.P. Act enjoyed by the 
premises of Government owned Organiaa- 
tions should continue. However, I  is being 
contemplalad to prescriM a sal of guWe 
inas in order to prevent arblrary use of tha 
piDviaiona of the P.P. Act by the empowered 
authorities.

(r/arMMofl]

Settlrtg up of SugarMUa In Aonla (UP)

36. SHRIRAJVEERSMGH:With# 
MMslar of R X X ) be plaaaad to fltata:

(a) whether tha Govwnmani prapoaa to 
aal up aiigar inla In tha aroaa under Aonla 
ParKamanlaiy oonatlueaey;


